FORM G (REISSUED)
INVITATION FOR EXPRESSION OF INTEREST (EOI) FOR
VENTURE SUPPLY CHAIN PRIVATE LIMITED

DEALING IN WIDE RANGE OF CARGO, COURIER, LOGISTICS

AND TRANSPORTATION SERVICES,

AT H. NO. 176, KH.NO. 1126, G F, BLOCK-B, POCKET-4,
STREET NO. 8, RANGPURI, MAHIPALPUR, DELHI- 110037.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN/CIN/ LLP No.

Venture Supply Chain Private Limited
CIN No. U60300DL2014PTC273346
PAN No. AAECV9487H

2 |Address of the registered office Registered Address: H. No. 176, Kh.No. 1126, G
F, Block-B, Pocket-4, Street No. 8, Rangpuri,
Mahipalpur, Delhi, India, 110037 (as per MCA)
3 |URL of website www.vscplin (Not accessible by Resolution
Professional)
4 |Details of place where the majority of fixed The major assets of Corporate Debtor are frucks
assets are located stationed at across different states
5 |Installed capacity of main products/ services |NA
6 |Quantity and value of main products/ services |As per Audited Balance Sheet as of 2023-2024
sold in last financial year and 2024 - 2025 Revenue from operation was
244,16 Crores (approx.) and 58.08 Crores
(approx.) respectively.
Further details can be sought by prospective
resolution applicants via a mail by raising request
at email: ibc.venturesupplychain@gmail.com
7 |Number of employees/ workmen NIL
8 |Further details including last available financial |31.03.2025
statements (with schedules) of two years, lists |Details can be sought by prospective resolution
of creditors are available at URL: applicants via a mail by raising request at email:
ibc.venturesupplychain@gmail.com
9  |Eligibility for resolution applicants under Details can be sought by prospective resolution
section 25(2)(h) of the Code is available at  |applicants via a mail by raising request at email:
URL: ibc.venturesupplychain@gmail.com
10 |Revised last date for receipt of expression of |27-01-2026
interest
11 |Revised date of issue of provisional list of 06-02-2026
prospective resolution applicants
12 |Revised last date for submission of objections |11-02-2026
to provisional list
13 |Revised date of issue of final list of 21-02-2026
prospective resolution applicants
14 |Revised date of issue of information 26-02-2026
memorandum, evaluation matrix and request
for resolution plans to prospective resolution
applicants.
15 |Revised last date for submission of resolution |28-03-2026
plans
16 |Process email id to submit Expression of ibc.venturesupplychain@gmail.com
Interest
17 |Details of the Corporate Debtor’s Registration |MSME
status as an MSME UDYAM-DL-03-0061463
18 |Eligibility criteria 1. As per Section 29A of IBC

2. Net Worth of Rs. 1 Crore.

3. EMD of Rs 5 lakhs along with the EQI

Further, details can be sought by prospective
resolution applicants via a mail by raising request
at email: ibc.venturesupplychain@gmail.com

Place: New Delhi

Sd/-

Akhil Ahuja

Resolution Professional
Venture Supply Chain Pvt. Ltd.

Email: ibc.venturesupplychain@gmail.com, caakhilahuja@gmail.com
AFA Valid Till: 31.12.2026 Mobile: +91-9910197705
Dated: 12.01.2026 Communication Address: Mavent Restructuring Services LLP- S-376,

Panchshila Park, Panchsheel Enclave, South Delhi, New Delhi- 110017




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

MONDAY, JANUARY 12, 2026

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
CLOVER PROBUILD PRIVATE LIMITED
(CIN: U45204DL2013PTC256535)
having its Registered Office at
B-188, 1st Floor, Karampura, Opp. Ambedkar
University Gate No.2, West Delhi, Delhi-110015
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
10t January, 2026 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the Applicant Company
at its Registered Office at the address
mentioned below:-

B-188, 1st Floor, Karampura, Opp. Ambedkar

University Gate No.2, West Delhi, Delhi-110015
For & on behalf of

CLOVER PROBUILD PRIVATE LIMITED
Sd/-

GAJEN JAIN
(DIRECTOR)

DIN : 02929952

Date : 12.01.2026
Place : Delhi

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of

MITHILA KLASSES PRIVATE LIMITED
(CIN: UB0903DL2000PTC103598)

having its Registered Office at
V-441, Kh No. 37 & 38, Arvind Mohalla, Garhi
Mandu, East Delhi, Delhi, India, 110053

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the
special resolution passed at the Extra Ordinary
General Meeting held on 09t January, 2026 to
enable the company to change its Registered
Office from “National Capital Territory of
Delhi” to the "State of Uttar Pradesh ".
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region, Ministry
of Corporate Affairs, B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi-110003 within fourteen (14) days
from the date of publication of this notice with
a copy to the applicant Company at its
Registered Office at the address mentioned

below:-
V-441, Kh No. 37 & 38, Arvind Mohalla, Garhi
Mandu, East Delhi, Delhi, India, 110053
For & on behalf of
MITHILA KLASSES PRIVATE LIMITED
Sd/-
MANOJ KUMAR AGARWAL
(DIRECTOR)
DIN : 00544462

Date : 12.01.2026 | Place : Delhi

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
BASANT DIGITAL SOLUTIONS
PRIVATE LIMITED
(CIN: U21000DL2018PTC339940)
having its Registered Office at
A-87, Okhla Phase II, South Delhi, Delhi,
India, 110020
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the
special resolution passed at the Extra Ordinary
General Meeting held on 09t January, 2026 to
enable the company to change its Registered
Office from “National Capital Territory of
Delhi” to the "State of Uttar Pradesh ".
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region, Ministry
of Corporate Affairs, B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi-110003 within fourteen (14) days
from the date of publication of this notice with
a copy to the applicant Company at its
Registered Office at the address mentioned
below:-
A-87, Okhla Phase II, South Delhi, Delhi,
India, 110020
For & on behalf of BASANT DIGITAL
SOLUTIONS PRIVATE LIMITED
APAR flglll\l
(DIRECTOR)

DIN : 08225054
Date : 12.01.2026 | Place : Delhi

PHYE

Whereoas

The Borrower's ottention is invite

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Finoncial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the
powers conferred under section 13 (12) regd with Rule 3 of the Security Interest (Enforcement) rules 2002, issued
demand notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 80
doys from the date of receipt of the soid notice.
A5 the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general thot the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
her under Section 13[4} of the soid Act read with Rule B of the soid rules on the below-mentioned dotes. The bormower
in particulor ond the public in general is hereby coutioned not to deal with the property and any dealings with the
property will be subject to the fhdrgn of ICICI Home Finance Company Limited.

to provisions of sub-section [B) of section 13 of the Act, in respect of time
ovailoble, to redeemthe secured assets.

SICAL POSSESSION NOTICE
- | Registered office: ICICI Bank Towers, Bandro-Kurlo Complex, Bondrao (East),

@I1CICI Home Finance | o b ol P

Corporote Office; ICICI HFC Tower, JB Nogar, Andheri Kurio Road, Andheri Eost, Mumbai- 400053

Branch Office; 200045/, 1st floor, Indira Arcade, Mahatma Gandhl Marg, Civil Lines, Allahabad- 211001

S Mome of the Description af property! Date I.iII'_ Dermard Mama
Bla Borrower/ Ciate of Possession NU_LICE.' Amount af
Co-Borrower! Loan in.Cremand Branch
Account Number Motica (Ra.)

1. | Preeti Mishro Arazi No 218 Mouzo Mawaiya Uparhar Porgana Argil | 17-03-2025 | Allohobaod-
[Borrower), Tehsil Karchana Ma Allahabod Uittar Prodesh- 211009, Rs. Proyogrj
LHALDOIO0 16026646, | Boundsd By- Marth; Rood, South: Phot MoBG, Eost Plot Mo, 27.09.019/-

a1, West: Plot No.8%9.) Dote of Possession- 07 -01-2026

2 | Preet| Mishra Arazi Mo 218 Mauza Mowalya Uparhar Pargana Arail | 17-03-2025 | Allahabad-
[Borrower), Tehsil Karchana Mo Allohabad Uttar Prodesh 211009, Rs. Prayaograj
LHALDOOGO 180267 1. |Bounded By- North: Road, South: Plat Moi6, East: Plot No. CE AT

91, West: Plot Mo.89./ Dote of Possession- 07-01-2026

w Dote : jonuary 12, 2026, Ploce: Allahobod

The-obove-mentioned borrowers{s)’ guarantors(s) are hereby given o 30 day notice to repoy the amount,
else the mortgoged properties will be sold on the expiry of 30 doys from the date of publication of this
Motice, os per the provisions under the Rules 8 ond 9 of Security Interest (Enforcement) Rules 2002,
Autharized Officer, ICICI Home Finance Company Lfmited_,}

PUBLIC NOTICE "FORM NO. INC-26"

[Fursuant to Rule 30 of Compantas
{incorporabicn) Rules 2044
fufveriEament o be pulahed ia Neshspapes
for the chiange i Begsherad OMceof B
Company ram cew slabe ko anowr
BEFORE THE REGIONAL DIRECTOR
([CENTRAL GOVERNMENT]

In the matter of sub-saction 4] of Sactian 13 a
the Companies Act. 2043 and Rule 3548 of
Ihe Companies |Incporaion Rules) 2014
AMD

In the matler of M/s LORD KRISHNA
INFRABUILD PRIVATE LIMITED
(CIN: UTO105DL2006PTC 145248)
hiarding s reglstered affice at HL W0, 244, Second
Fleos, Front Side Pvi Mo 201, Vipin Garden,
Litam Magas, Mew Delki-110059 .. PETITIONER
Hetee |5 herey gaen ko the Gemeal Public thal the
Lormpary. proposes o make the spphcaion & the
Regionsl Director, B-2 Wing, 2™ Floor, P1.
Deendayal Antyodaya Bhawan, CG0O Complax,
New Delkhd - 190803, undar Section 13 at the
Companies Acl, 3013 seshing comlematon of
aheration of the Memarandum of Assocation of the
Cormpany In lerms of e Specal Resolbon passed
al lhe Exira Ordinary General Meeling held on
29.12.2025 |o wnatile the Compary o changs s

HEE'EtE?‘EI:-I:-IﬁI:-B‘-'I:m“E‘ti‘tEI}f athi" o tha ™
cfHaryana®.
ANy persan wiasa mleractis lkely Io be affecled by
the propesed changs of the reglstared office of the
[.:-ITI'I[,II'II'." ey delner or Ghuse 1o be delhvered ar
sand by Regislensd Posl of higher obiedions
supported by an affidavit stating S nalure of hisher
nl=r65 .:l'r:l rounds of cpposion o the Regional
Wing, & Floor, F1. Deendayal
Ml-_.*udaya Bhawan, CGO Complex, New Dethi -
1100063 within e Foumeen days from fhe dae of
publicaban of ths nelice wilh & copy i the-apoicant
compaey al ils registend office mestionad Daloe
Regd, Gffica: H. Mo 244, Second Floor, Front
Side Pyt No 204, Vipin Garden, Uttam Magar,
Mew Delhi-110050
For LORD KRISHNA INFREBUILD PRIVATE LIMITED
Tl
(Gauri Shankar Saini). Direclar
DiM: QOSIRET0
Address: B1-502, Parswath Exctica
Sector-53, Golf Course Road, Skerdampur Ghosi
Gurgann, Hanans - 122002

INTEGRAL GOACH FACTORY, CHENNAI -

INDIAN RAILWAYS

TENDER Notice No. ICF/EL/Cons/2025-26, dt.12.01.

38

2026

For and on behalf of The President of India, The Dy. Chief Electrical
Engineer / Maintenance / Shell, Integral Coach Factory, invites E - Tender for

the following works.

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

| Approx. Tender
Value in EMD Closing
Tender No. Name of the work Lakhs | (Rupees) | Date and
| Rs. Time
(1) (2) G @ |
EL-W-919 03.02.2026
2026245212072 |Provision of CCTV cameras | 28.55 57,100/- at 15.30
in ICF Hospital hrs.
EL-W-920
Electrical works for 03.02.2026
2026245212079 |Improvements to 71.54 | 1,43,100/- | at 15.30
compound wall around hrs.
D&D Building
Website for submission of offer: www.ireps.gov.in
Hindi version of the above tender notification is available in:
https://icf.indianrailways.gov.in
RULE-8(1)
2 ".-‘.IEWA GHIH FII:'-I L!MI_TEEI POSSESSION
Corprorate office Address: Building HOTICE
Slta ra Mao. B, Tower C, 8th Floor,
A A IHITIATIVE :Fﬂf “m’ﬂﬁl
DLF Cyher City, Gurugram 122003 Property)

Whergas, The undarsigred baing (he Authorized officar of the SEWA GRIH RIN LIMITED

under the Zecuritization and Reconstrection of Financlal Assets and

Enforcement of

Sacurity Interest Act 2002 and in exercise of powers confermed under saction 12(2], imsued
a Damand Motice calling upon the BarrawersCo-horrowsar/ Guaranior 1o regay the amaunt
mentionad in the notice and further mtarest within 60 days from the dete of recespt of
the said notice, The Boorosedrs/Co-Daodrgwer/Guarantos having Taibed 1o repay the amdund,
notice s heraby given ta the Borrowers/ Co-bonrowery Guarantor and the public in general

thal the undersigned has taken possessean of the property described

hefen Boalaw in

exercese of powere conferred on him ¢ hier under Section 15 {4} of the sald Act reed with
Rude 8(1) of the said Rules. The borrower in particelas and the public in general is heeaby
cautoned not to desd with the propery and any dealings with the property will be subject
to the charge of the SEWA GRIH RIN LIMITED for balow mentioned Dutstanding amount
plas interest and incidental suxgenises, cogis theregn. The borowess attention is invited 1o
provisions of sub-section (8} of section 13-of the Act, in respect of time awailable, o redeem

the sacured assets

Demand Noticn
2 | Loan Account Mumber, Mame And Addresa OF DOutstancdin, Date
Ho. The Borrawer (Co-Barmawer Guaranior Amount (Re.)  [pate 0f Symbolic
Possesaion
1. | Loan Account Mo.; H1CPO00005002 644 ¥ 893441 8/-
1. Mrs. Maltha, Wile of Mr. Majori (Borrawer) (Rupees Eight | 30/09/2025
2. Mr. Manaj Kumar, Son of Mr. Mahendra Singh | Lokh Ninety Three |
{Co-Borrower) Theoarsand Four
3. Mr. Mahendra Singh, Son of M, Bhajori Ram Hurdresd Farty D&/ 206
(Co-Bomower) One and Eight
Paize Omly)

Description Of Secured Asset (Immavable Property): All that plece and pescel of immovabis

property bearing Khasra Mo, 308, sileated al Village Chasmashahpur,

Tehsil Kirpodi, District

Agra, Uttar Predesh, The area of the mortgaged plot k= 100 square vards. Boundaries: East:
Lama of Maohar Singh, West: 12 Feel Wide Commaon Passags, Marth' Dihar Land Soulh

Land of Kamal Singh
Place: Uttar Pradesh Authoriged Offices,
Date: 10.0%.2026 Sewa Grih Rin Limited

THE BIGGEST CAPITAL
ONE CAN POSSESS

& FINANCIAL EXPRESS

Nl el Lindid

PUEBLIC NOTICE

M/s ELAN CITY LLP

Regd. Office: 15th Floor, Two Horizon Centre, DLF Phase 5,

Golf Course Road, Sector-43, Gurugram, Haryana, 122002
Ministry of Environment, Forest and Climate Change, New Delhi
has accorded Environment Clearance for the Expansion cum
Modification of Commercial Colony {License No. 57 of 2010 dated
18.11.2010 & License No. 41 of 2011 dated 03.05.2011) located at
Village Maidawas, Sector 66. Gurugram, Haryana being
developed by Elan City LLP through EC Identification No.
EC25C3802HR5208806N on dated: 07.01.2026.

The copy of Clearance Letter is available on the website of Ministry
of Environment, Forest and Climate Change- hitps:/fpanvesh.nic.in/

Dated: 12.01,2026 Mfs ELAN CITY LLP

g Registerad Office; HDFC Bank House
| _.__: HDFC BANK E-:Eapal:i Bapat Marg, Lower Paral (Wast],
We understand your world Mumbai - 400 013 and having one of its office as
Ratad Portfolio Management at HOFC Bank Lid, 15t Floar, I-Think Techno Campus,
Kanjurmarg (East) Mumbai — 400042

SALE INTIMATION AND NOTICE FOR SALE

OF SECURITIES PLEDGED TO HDFC BANK LTD.
The balow mentioned Borrowers of HOFC Bank Lid. {the "Bank”) ara hareby notified
regarding the sale of securifies pledged fo the Bank, for availing credit facilifies in the
nature of Loans/Overdraft Against Securities.
Due to persistent default by the Bormowers inmaking repaymeni of the ouistanding duss a5
par agread loans | facilities tarms, the below loan accounts are dassified as NPA (Non-
Parforming Asset). The Bank has izsued loan recall nofice to these Bomowars, including
the final sals notice on the below-mentioned dale whereby, Bank had invoked the pledge
and provided T days timea to the Borrower 1o repay the entire outstanding dues in the besow
accounts, failing which. Bank would be at liberty to sell the pledged securtias withoul
isuing luriher nobice in this regard,
The Borrowers have neglected and failed to make due repayments; therefore, Bank in
exercise of its Aghis under the loan agreement as a pledges has decided bo sell / dispose
off the Securilies on or after 19" January 2026 for recovening the dues owed by the
Borrowers fo the Bank. The Bormowers ane hereby notified to treat this as a notice of sala in
compliance of saction 176 of the Indsan Confract Acl, 1872, The Bomowers are, also,
nofified that, i 2t any bime, the value ol the pledged securities falls ferther dus tovalatiity i the
stock marked bo create further deficiency in the margin reguirement then Bank shall at #s
descretion sall the pledged security within one {1) calendar day, without any further nofice in
this regard. The Barrgwer(s) shall remain kable 1o the Bank for repayment of any rermainng
oulstanding amoun, post adjustment of tha proceads from sale of pledged sacurities.

Outstanding | Date of
S
I".I:': anu':ln{:;;:‘mt Borrower's Name Amount as on|  Sale

' 08" Jan. 2026 | Motice
1 HHKMH?ZHEHN EHI'IIJ'-".M GI.}F'TA T :llil IZISE -1-4 {IEI IZI1 EDEE-
) KKHHH{J{K?E@ MANIEH G1HI 4 IZIEI 1EIZI EIE EI? IZI1 al}}.E

DATE : 12.01.2026 | PLAGE : UTTAR PRADESH 'Sd/- | HDFG BANK LTD.

FORM G (REISSUED)
INVITATION FOR EXPRESSION OF INTEREST (EOI) FOR
VENTURE SUPPLY CHAIN PRIVATE LIMITED
DEALING IN WIDE RANGE OF CARGO, COURIER, LOGISTICS

AND TRANSPORTATION SERVICES
AT H. NO. 17 I:| KH.MO, 1126, G F, BLOCK-B, I'-"I"'H"hET--i

STREET ND. 8, RANGPURI, MAHIPALPUR, DELHI- 11003
{Umider sub-regud 1hnrl (1) of regulation 364 of the Insolvency ':II1I:| Bankruptcy
Board of India (Irsolvency Aesolalion Precess lor Corperabe Persons) Regulations, 2016)

RELEVANT PARTICULARS
| II":.1||'|E ol the corporate deiior alorsg wilh Venlere Supply Chain Privale Limdled
PARYLING LLF B, GIN Ho. UBOADDDLA0T4PTE2 TG
PN Mo, AAECVE4ETH
Registered Address: H. Mo, 176, Khbo, 1126 G
F Book-B, Pocket-4, Strest No. &, Rangoun,
Mabipsaiail, Delhi, Wadia, 110037 (as per MGA)
wast sl in (Mol accessible by Resolution
Professional)
The major assels al Caporale I'IFI'-" || "|rr Tuts
slafinned ol across diflorent staies
- [NA
0% e Audiled Bsbance Sheel as of 2023-9024 |
and 2024 — 2025 Revanue fram operalion was
24416 Crovea fapprooc ) and S8.08 Crones
(BOprox. b respesctivey
Further detals can be sought by prospeciive
rasciution applcants via a mait by raising requast
&l email b venheesupplychaing pmailcom
HIL

¥ |Addmss of the registored offics

3 |URL of wehsaite

-l- | Dedls o ik ||‘|*- wTp '.'n,-:Tl-.‘..-nlII-,u al Topit
___ijassels an located

§ | Instailed capacity of main producls’ serces
B | Qestily-ared vakie of man producls’ SSrvices
soid im last fimancial vear

i |Number of employees! warkmen

Eﬂﬁaﬁf
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Union Bank

of India

Nauroji Nagar, New Delhi 110029

B 400, Tower B, Fourth Floor,

World Trade Gentre,

For Sale of

SALE NOTICE

Immovable Properties

E-Auction Sale Notice for Sale of Inmovable Assets and Enforcement of Security Interest Act, 2002 read with Rules 8/9
of the Security Interest (Enforcement) Rule, 2002

The notice is hereby given to the publicin general and in particular to the borrower(s)/mortgagor(s)/guarantor(s) that the below described immovable property mortgaged charged to the secured creditor, the possession of which has been taken
by the authorized officer of Union Bank of India (secured creditor) will be sold on "As is where is" "As is What is" and "Whatever there is" on the date mentioned below for recovery of dues as mentioned hereunder to Union Bank of India from
the below mentioned borrower(s)/guarantors(s). The reserve price and the Earnest Money Deposit are also mentioned hereunder:

Branch / Name & address of Borrower

/ Guarantor / Mortgagors

Description of the Inmovable property put |
for auction & Status of Possession

Dues to he recovered
from Borrower/ Guarantor (Rs.)

Reserve Price (Rs.)
EMD

Date & Time

of Auction
Bid Increment

. |[Nehru Place Branch, 73-74 Sheetla House, Nehru Place New Delhi-110019
Tele: +918369841210 Email- UBIN0541214@unionbankofindia.bank

Mr. Manoj Kumar Gaur (Borrower) H No. A-15/G-2 (MIG) GF, DLF, Dilshad Garden Extension II,
Ghaziabad UP-201001. Also, at : B-47, Flat No. S-1, DLF Dilshad Garden Extension || Ghaziabad, U.P.
—-201005 Also, at: HNO 2045, DDA, Janta Flats, GTB Enclave, Delhi— 110093
Mrs. Pawan Gaur (Co-borrower) H No. A-15/G-2(MIG) GF, DLF, Dilshad Garden Extension II,
Ghaziabad UP-201001. Also, at : B-47, Flat No. S-1, DLF Dilshad Garden Extension || Ghaziabad, U.P.
—-201005 Also, at: HNO 2045, DDA, Janta Flats, GTB Enclave, Delhi— 110093

Mr. Kulbhushan Sharma (Guarantor) House No. 61-D, Pocket S, Dilshad Garden, Delhi- 110095

-For registration, login and bidding rules visit https://baanknet.com
-For detailed terms and conditions of the sale, Please refer to the link provided in https://haanknet.com and https://www.unionbankofindia.co.in/auction-property/view-auction-property.aspx
-For detailed information contact Authorised Officer, Mobile No: +91 9734902860

(Physical Possession)

Residential Flat measuring area of 600 sq ft (plot area of
1798 sq ft) at rear side Ground floor being the property No.| Twenty Four Thousand Only) along with
A-15/G2, (Lower Ground Floor), DLF Dilshad Garden Extn
Il, Ghaziabad, UP-201001 in the name of Mr. Manoj Kumar
Gaur S/o Sh. Ram Niwas Sharma. Bounded by: North:
Road, South: Road/ Entry, East: A-14, West: A-15A

Rs 4.24 lakhs (Rupees Four Lakhs

further interest and charges.

Rs. 11,70,000/-
Rs. 1,17,000/-
Rs. 17,700/

28-01-2026, Wednesday
from 12:00 PM to 05:00 PM (with
10 min unlimited auto extensions)

E-auction website-
https://baanknet.com

Note: Bidders are advised to register and validate their KYC on https://baanknet.in website/portal at least 2-3 days prior to auction date and EMD may be deposited 2 days before the date of auction to avoid any inconvenience.

Date: 09.01.2026, Place: New Delhi

Authorised Officer, Union Bank of India
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11 |Revisad dzse of msue of provisonal s of I6-{02-2026
| prospescthee imsoiation apphcants

12 |Aevised last date for submssion of pbecians
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17 [Detals of the Corporale Dobioe’s Aogistration
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LAk -0L-03-0061 463

1. Az par Section. 284 of B

2. el Wiorin of A3, 1 Grome

3. EMD of Rs 5 lakhs alorg with the EQI

Further, defails can be sought by prospechye
reaniuzian appkcants via.a mail by raising request
g emak b yrniesupplychainEgmail com

Sadi-

Akhil Ahuja

Resolution Professional

Venture Supply Chain Pyt. Ltd,

Email: ibeveruresipplychamiiiomad com, caakhilahujai@gmad.com

AFA Valid Till: 31022000 Moblbe: +81-88301 97105

Communication Address! Mavent Restuciunng Sendoes LLP- & 3?5
Panchshila Park, Penchahael Enclava, South Delh, Mew Dalhi- 11001

Daled: 12.01.2026
Place: Hew Dekhi
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..the name you can BANK upon!

SAMB, DELHI, 4th FLOOR, 7th BHIKAJI CAMA PLACE,
NEW DELHI-110066 E-MAIL ID: zs8343@pnb.bank.in

SALE NOTICE
FOR SALE OF

{4 GOVERNMENT OF INDIA UNDERTAKING)

IMMOVABLE PROPERTIES

-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the
Authorized Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and
guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.
SCHEDULE OF THE SECURED ASSETS
Lot. Name of the Branch Description of the Immovable Properties Mortgaged/ (A) Date of Demand Notice u/s 13(2) of SARFAESI Act, 2002 (A) RESERVE PRICE Date/ Time of
& Name of the Account Owner's Name [mortgagers of property(ies)] (B) Outstanding Amount (B) EMD E-Auction
Name & addresses of the Borrower/ Guarantors Account (C) Possession date u/s 13(4) of SARFAESI Act, 2002 (C) Bid Increase Amount
(D) Nature of Possession (Symbolic / Physical / Constructive)
1. SAM Branch DELHI As per sale deed, the property situated at land measuring 1 bigha A) 17.06.2019 A)Rs. 8.16 Cr. 28.01.2026
M/s Jindal Woods Products Pvt. Ltd. Ltd. 4 biswas bearing khasra no. 43/21/2 situated at village Mundka, B) Rs. 16.29 Crore + Further Interest and other charges B) Rs. 0.816 Cr. From 11:00 AM to
M/s Jindal Woods Products Pvt Ltd. Delhi- 110041, in the name of Jindal Wood Product Pvt Ltd. C) 31.05.2024 CIRs 0.02Cr A
Regd. Office — Plot no.132/A, Assam Timber Market, Near Rohtak Road, Industrial [Bounded as under: - North: Road, East: Khasra no. 73/2, West: D) Symbolic Possession IR, Ut Cir L
area, Swarn Park, New Delhi, Delhi-110041. Also at: 49/21/2, Assam Timber Market, |Other’s Property, South: Entry/ Road.
Village Mundka, Swarn Park, Delhi- 110041.
Smt. Garima Jindal (Guarantor) Add: 92/4, WHS, Block- 2, Kirti Nagar, Delhi.
Add: 297, Ambika Vihar, Pashchim Vihar, New Delhi.
Smt. Rakhi Jindal (Director & Guarantor) Add: 92/4, WHS, Block- 2, Kirti Nagar,
Delhi. Add: 297, Ambika Vihar, Pashchim Vihar, New Delhi.
Smt. Sharda Jindal (Director & Guarantor) Add: 92/4, WHS, Block- 2, Kirti Nagar,
Delhi. Add: 73/2, Assam Timber Market, Swarn Park, Mundka, Delhi.
Add: 297, Ambika Vihar, Pashchim Vihar, New Delhi.
Sh. Atul Jindal (Director & Guarantor) Add: 92/4, WHS, Block- 2, Kirti Nagar, Delhi.
Add: 297, Ambika Vihar, Pashchim Vihar, New Delhi.
2, Same As S.NO.-1 As per conveyance deed, all that plot of land being the A) 17.06.2019 A)Rs. 8.02 Cr. 28.01.2026
residential plot no. 297 in the layout plan of Ambica Co-operative B) Rs. 16.29 Crore + Further Interest and other charges B) Rs. 0.802 Cr. From 11:00 AM to
House Building Society Ltd., Pashchim vihar, New Delhi- 110087, C) 31.05.2024
measuring 256.30 Sq. Yards. in the name of Smt. Sharda Jindal, D) Symbolic Possession C)Rs. 0.02Cr. 04:00 PM
Smt. Rakhi Jindal, Smt. Garima Jindal. Bounded as under :-
North: Plot no.298, East: Street Lane, South: Plot no. 296, West:
Road 30 ft. wide.
3. Same As S.NO.-1 As per sale deed, the property situated at land measuring 1 bigha A) 17.06.2019 A)Rs. 6.94 Cr. 28.01.2026
bearing Khasra no.73/2/min situated at Village Mundka, Delhi in B) Rs. 16.29 Crore + Further Interest and other charges B) Rs. 0.694 Cr. From 11:00 AM to
the name of Smt. Sarda Jindal. Bounded as under: - C) 31.05.2024
North: Road, East: Other’s Property, West: Property no.49/21/2, D)S - - C)Rs.0.02Cr. 04:00 PM
: ymbolic Possession
South: 30’ wide Road.
Details of the encumbrances known to the secured creditors : Not known Name & Contact No of Authorized Officer : Pawan Singh Yadav, Moh. No.: 9717133327
TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:
(1) The properties are being sold on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” (2) The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorized Officer, but the Authorized Officer shall not be
answerable for any error, misstatement or omission in this proclamation. (3) The secured asset will not be sold below the reserve price. The first bidding should start at any amount higher than reserve price. (4) The Sale will be done by the undersigned through e-auction platform provided at the Website
https://Baanknet.com on date and time of Auction specified above. (5) For further details & complete Term and conditions of the sale, please refer https://Baanknet.com & https://pnb.bank.in
STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

DATE : 09.01.2026, PLACE: DELHI

epaper.financiaiexpress.curr‘. .

New Delhi

AUTHORISED OFFICER, PUNJAB NATIONAL BANK
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A. M. Law College, Gayajee

Katari Hill Road, Gaya (Bihar) Pin - 823001
Short Tender Notice No.- AMLC/T/01

Sealed tenders on Prescribed format are invited in two bid systems (Technical &
Financial) through M.U. BodhGaya registered eligible Contractors of classified
category up to 3pm on 27/01/2026 for Construction work.

The intending persons/firms may visit the college office for details of the tender
qualification criteria and other “T” & “C” to participate in tender.

The undersigned reserves the right to reject any or all the tenders without
assigning any reason. Sd/-

Prof. In-charge
A. M. Law College, Gayajee
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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